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BRIEF NOTE ON SLAUGHTERHOUSE 
  

1. Slaughterhouse was established in 1945, in R.S.No.1767/3 at Madepalli 

road in a site area of 1.5 acres. 

2. Slaughterhouse was situated in the Eastern end of Eluru Municipal 

corporation.  

3. This slaughterhouse consists of 2 slaughtering rooms of size length 

21.5m x width 9.7m and one ETP of capacity 2.5 KLD 

The following units are fixed in the existing treatment RCOM. 

4. Inlet cum Equalization Tank - 1 no. 

5. Aeration Tanks   - 3 no’s 

6. Tube settler    - 1 no. 

7. Ozonisation Tank   - 1 no. 

8. Activated filter media  - 1 no. 

9. Activated carbon filter  - 1 no 

• Daily average slaughtering is 100 – 120 numbers 

• Daily wastage generation is 2000 – 2400 liters 

• The waste generated from the slaughterhouse is treated in existing 

ETP.  At present during repairs the wastage is transported to M/s 

LAHAM Food Products, Tanuku, West Godavari District 

• For the consent for Operation of the slaughterhouse is issued by 

APPCB up to 16-01-2023. 

 

 The Slaughterhouse vide R.S. No.1767/3 at Madepalli Road in Division 

10 of Eluru Municipal Corporation in the year 1945 to a road area of 1.50 

Acres. In the Slaughterhouse, an average 100 to 120 goat/sheep will be 

slaughtered per every day. There is 20% of Muslim Population across Eluru 

and many of them earn their bread only by means of product of the 

slaughterhouse. The Solid Waste generated is being transported to dumping 

yard for further treatment. The liquid generated is treated in the existing ETP 

of capacity of 2.40 KLD. 

 In general, operational hours are 4:00 AM to 6:00 AM. In house, 

Slaughtering and peeling of skin only operated. On average about 20 Liters 

of water is being used for washing of the animal after slaughtering. The total 

quantity of water is required about 2.40 KLD (120 X 20 Liters) for 

Slaughterhouseand100 Liters is required for domestic purpose. The source of 

water in slaughterhouse is bore well and Municipal water. The details of 

effluent treatment plant are carried on activated sludge process. 

 The treatment process treating the effluent in Bio reactor consists of 

3nos 1000 Liters capacity tanks which are fixed with submerged aerators. The 

treated effluent after Bio reactor is passed through tube settler. The effluent 
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after settler passes through the ozonation tank, multi grade filter, activated 

carbon filter and 5-micron cartridge filter. The final effluent after cartridge 

filter letting into the open drain. The bio sludge generated from the ETP is 

dried in sludge drying beds. The solid waste i.e., dung is transported to 

dumping yard at Ponangi and used for composting. 

 The following units are fixed in the existing treatment RCOM. 

10. Inlet cum Equalization Tank - 1 no. 

11. Aeration Tanks   - 3 Nos., 

12. Tube settler    - 1 no. 

13. Ozonisation Tank   - 1 no. 

14. Activated filter media  - 1 no. 

15. Activated carbon filter  - 1 no. 

 
2.5 KLD Effluent Treatment Plant 

 
VR Screen Chamber 

 
 
     in let RAW Effluent Transfer Pump 

 
 
   

 

 

 

 

 

 

 

 

 

 

 

MGF-Multi Grade filter 

ACF-Activated Carbon filter 

SDB-Sludge drying bed 

 

The existing slaughterhouse is renovated with 15th Finance grants under 

2020-21 to a worth of 100 Lakhs for modification of existing slaughterhouse as 

per FSSAI standards and PCB norms with fixing of wall files, cladding, VDF 

flooring, and Aluminum Doors & windows. The work consists of modification 

of existing 2 no., of building with food safety standards authority of India and 

Pollution Control Standards including 10 KLD effluent treatment plant 

construction with maintenance of plant for 2 years’ period.The New ETP will 

be in full functionality. 
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By modification of existing effluent treatment plant, the following 

components are arranged. 

1. Bar screen chambers  - 2 no’s 

2. Oil grease Tank  - 1 no. 

3. Raw water Tank  - 1 no. 

4. Equalization Tank  - 1 no. 

5. Aeration Tanks   - 2 no’s 

6. Sludge settling Tank  - 1 no. 

7. Sludge holding Tanks  - 2 no’s 

8. Clean water Tank  - 1 no. 

9. Machine room with multigrade filters and activated carbon filter. 

10. Treated water Tank  - 1 no. 

 

The necessary flow diagram is as follows. 
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Petitioner NGT CASE FILED BY B.SATYANARAYANA 
OA No.317 of 2022 (PB) has been registered in 
NGT, New Delhi based     on email sent by Mr. 
Bachu Naga Venkateswara Rao & Others, Eluru. 
 
The main plea of the petitioner is to give access road to his vacant site adjacent 
to slaughterhouse which is currently pending at Hon’ble High Court vide ref case  
WP 476/2014. As such the matter is very much sub-judice. 
To shift the Municipal slaughterhouse to another place as they are facing odor 
nuisance. 
The slaughter house was modernized as per the central guidelines and it is not 
emitting any odour. 

ABOUT THE PETITIONER 
 As per town surveyor report dated: 26-3-2013 the site on RS No:1767/2 
adjacent to the slaughter house is classified as poramboke. The area is 8511 
square feet marked for road and it was alienated to municipality for road vide 
Collectors proceedings ROC BS no 7912 of 39 dated 3-3-1941 and Taluk Roc P2 
128 of 40 dated 11-3-1941. This road was never opened even since British rule, 
so far, as it was not serving any public interest. 
 There is nearly 20% of Muslim Population across Eluru and many of them 
are depending on the product of slaughter house. In case of non-functioning on 
any account, they will be rendered to loose their bread.  
 The petitioner filed a case in Complaint No.3161/2012 B2 before the 
Honorable Lokayukta, wherein it was ordered to remove the walls constructed 
covering the road portion on 12-07-2013. 
 
Contesting to the above petition Sri Jamethul Khuresh (Muslim Butchers 
Association) filed writ petition before the Hon’ble High court of Andhra Pradesh 
in WP No.476/2014. The Hon’ble high court issued interim order on 21-1-2014 
directing there shall be of stay on the operation of the impugned order of the of 
Lokayukta. Thus, the case is pending before Hon’ble high court. So, no proposals 
for road have been taken up. 
As the proposal to get the road laid is not materialised through legal proceedings, 
the petitioner switched over to another channel and started demanding to 
remove slaughterhouse as it was emitting foul smell and pollution. 
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Agreement with LAHAM 
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Consent for Order (CFO) 

▪ AP pollution control board crew inspected the slaughterhouse 

regularly and  conducted periodic tests required. 

▪ The consent for the operation (CFO) was also issued from time to 

time. 

▪ Recent CFO issued up to 16-01-2023. 

▪ As per the NGT Court directions APPCB conducted the tests 

regarding the  pollution at & nearby slaughterhouse. 

▪ The necessary test reports are herewith enclosed for reference, 

and some are  depicted below: 

▪ As seen from the reports all the parameters are within the 

allowable limits. 

 

 

 

10



11   

11



12  

 LAHAM photos 
 
 At present, the Eluru Municipal Corporation is transporting the 

wastewater to M/s LAHAM Food Products, Tanuku, West Godavari as per 

agreement concluded dated on 20.03.2021 after pretreatment. About 80 to 

100 Kgs of dung is generated only as solid waste and which is used for 

conversion into compost at Ponangi compost yard located within Eluru 

Municipal corporation to compost as manure.  

 The manure is being used in Horticulture purpose. A veterinary doctor 

is appointed for the slaughterhouse. The new ETP is ready with all equipment. 

It will be in full functionality. 
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Proof Of ancient Slaughterhouse  
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REVENUE RECORDS: 
➢ The slaughter house of EMC is maintained by Shri MD. Khasim, 

president of M/s Jamathul Khuresh with the lease amount of 

3,35,000/- per year of 2019-2020.  

➢ Previous records of leasers 

 

S.No Year Name of lease holder Lease amount Standing committee 
pre-humble number 

and date 

1 2011-12 Shri. MD. Ismail 342000 261/24-03-2011 

2 2012-13 Shei MD. Khaja mohiddin 326000 328/03-04-2012 

3 2013-14 Shri B. Ralesh putra 391000 420/31-03-2013 

4 2014-15 Office collection - - 

5 2015-16 Shri Chinda Srinivasa Raju 438000 32/27-03-2015 

6 2016-17 Shri Md. Saleem 343500 36/04-05-2016 

7 2017-18 Shri Md. Khasim President M/s 
Jamathul khuresh 

324600 35/25-05-2017 

8 2018-19 Shri Md. Khasim President M/s 
Jamathul khuresh 

330100 31-03-2018(prior 
approval) 

9 2019-20 Shri Md. Khasim President M/s 
Jamathul khuresh 

335000 31-03-2019(prior 
Approval) 
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NEW ETP 

               
 

 
 

        

 
 
 

 
 
 
 
 
 
 
 

Poly glass pressure vessel and filtration motor 
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Aerator tank-1                   Aerator tank -2 

    

 

Motor and pipeline connections to Sludge tank 35
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Motors and Diffusers in Raw water tank 

     
 

THE VEHICLE USED FOR SHEEP TRANSPORTATION 
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WATER AND FODDER PROVIDED TO THE SHEEP AT 
FARMHOUSE IN SLAUGHTERHOUSE 
 

     

RAISED COMPOUND WALL 
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Laboratory reports NABL, Pollution Control Board 
 

• Water, Wastewater and Solid Waste are to be monitored with NABL & 

 MoEF & CC accredited laboratory in weekly basis. 

 

Atmospheric pollution  (Ambient air) 
 

 

 

 

Location  PM 

2.5 

PM10 Sulphur 

dioxide 

Oxides of 

nitrogen(N02) 

Near Main gate 46.7 76.3 44.2 39.6 

Near Kabela building 43.2 80.4 55 44.9 

Near Community hall 44.3 85.1 57.5 47.7 

APPCB limits <60 <100 <80 <80 
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Atmospheric pollution (Ambient air) 
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Atmospheric pollution (Noise) 
Location Day time Night time 

Near Main gate 68.3 64.4 

Near Kabela building 70.5 65.2 

Near Community Hall 66.7 64.3 

APPCB limits 75 70 
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Atmospheric pollution (Ambient air) 
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Atmospheric pollution (Noise) 

Location Day time Night time 

Near Main gate 68.3 64.4 

Near Kabela building 70.5 65.2 

Near Community Hall 66.7 64.3 

APPCB limits 75 70 
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UNDER GROUND WATER   REPORT 
Sno Parameter Value 

1 PH 7.186 

2 Color 1.7 hazen 

3 Turbidity 1.6 NTU 

4 Total dissolved solids 102 ppm 

5 Electrical conductivity 102 

6 Total hardness as CACO3 28 ppm 

7 Alkalinity 17.1 ppm 

8 Cholrides as (CL) 14.3 ppm 

9 Fluoride (as F) 0.57 

10 Sulphate as So4 6.00 ppm 

11 Residual free chlorine nil 

12 Nitrate as NO3 BDL 

13 Magenesium as (Mg) 7.9 ppm 

14 Iron (as Fe) 0.077 PPM 

15 Calcium as Ca 22 
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Wastewater (ETP inlet) 

Parameter Value 

pH 7.14 

Total suspended solids@130-105oc 172 mg/l 

Total dissolved solids 2847 mg/l 

Chemical oxygen demand 752 mg/l 

Biochemical oxygen demand 341 mg/l 

oil and grease 21.7 mg/l 
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Wastewater (ETP outlet) 

Parameter Value 

pH 7.14 

Total suspended solids@130-105oc 172 mg/l 

Total dissolved solids 2847 mg/l 

Chemical oxygen demand 752 mg/l 

Biochemical oxygen demand 341 mg/l 

oil and grease 21.7 mg/l 
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Soil Test reports 

Parameter Value 

pH 6.27 

Electrical Conductivity 135umohrs 

Physical state Solid 

Silica as SiO2 48 wt% 

Aluminum as Al2O3   : 6.3wt% 

Iron as Fe2O3   : 0.51wt% 

Calcium as cao : 4.7 

Magnesium asMgo :1.43 wt.% 

Sodium as Na20 : 1.14wt% 
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Supreme Court Order 
öc 
ITEM NO.11 COURT NO.9 SECTION PIL 

 
S U P R E M E C O U R T O F I N D I A 
RECORD OF PROCEEDINGS 
WRIT PETITION (CIVIL) NO(s). 309 OF 2003 
 

LAXMI NARAIN MODI            Petitioner(s) 

 

VERSUS 

 

UNION OF INDIA & ORS.            Respondent(s) 

 

(With appln(s) for directions, permission to file rejoinder affidavit, permission 
to file additional documents, permission to file additional affidavit, permission 
to file submissions and office report) 

 
WITH W.P(C) NO. 330 of 2001 
(With appln(s) for directions) 

 
W.P(C) NO. 44 of 2004 
(With appln(s) for directions, exemption from filing O.T.) 

 
W.P(C) NO. 688 of 2007 
(With appln(s) for stay) 

 
SLP(C) NO. 14121 of 2009 
(With appln(s) for directions, refund of cost and office report) (FOR FINAL 
DISPOSAL) 

 

Date: 09/07/2013 These Petitions were called on for hearing today. 

 

CORAM : 

 

HON’BLE MR. JUSTICE K.S. RADHAKRISHNAN  

HON’BLE MR. JUSTICE PINAKI CHANDRA GHOSE 

 

For Petitioner(s) Mr. Raj 
Panjwani,Sr.Adv. 
 

Ms. Purnima Bhat Kak,Adv. Mr. 
Rahul  

 

Choudhary,Adv. 

 
Mr. Ranjit Kumar,Sr.Adv. 
 
Mr. Pranab Kumar Mullick,Adv. Ms. 
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Soma Mullick,Adv. 
 

 
Ms. Ayesha Choudhry,Adv. 
 
For Mr. C.D. Singh,Adv. 
 

Mr. B.D. Sharma,Adv. Mr. 
Ved P. Arya,Adv. 

 

For Respondent(s) Mr. Manjit Singh, AAG, Haryana 

 
Mrs. Vivekta Singh,Adv. 
 
Mr. Tarjit Singh Chikkara,Adv. Mr. 
Kamal Mohan  

 

Gupta,Adv. 

 

Dr. Manish Singhvi,AAG, State of Rajasthan Mr. 
Irshad Ahmad,Adv. 

 

Nr, Saurabh Ajay Gupta,AAG, State of Punjab Mr. 
Kuldip Singh,Adv. 

 

Mr. A. Mariarputham,Adv. General, State of Sikkim Mrs. 
Aruna Mathur,Adv. 
 
Mr. Yusuf Khan,ADv. Ms. Movita,Adv. 
 

Mr. Irshad Ahmad,AAG, State of U.P. Mr. 
Samir Ali Khan,Adv. 
Mr. A.K. Sharma,Adv. 

 
Mr. V.K. Biju,Adv. 
Ms. Sunita Sharma,Adv. 
Mr. S. Wasim A. Qadri,Adv. Mr. 
D.S. Mahra,Adv. 
Ms. S.K. Bajwa,Adv. 
Ms. Kiran Bhardwaj,Adv. Mr. 

Anand,Adv. 
Mr. S.N. Terdal,Adv. Ms. 
Asha G. Nair,Adv. 
Mr. Shankar Chillarge,Adv. Ms. 
Sonia Malhotra,Adv. 
Mr. Atul,Adv. 
 

Mr. Sunil Fernandes,Adv. Ms. 
Insha Mir,Adv. 
Mr. Raghav Chadha,Adv. 
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Mr. Mukesh Verma,Adv. Mr. 

Pawan K. Shukla,Adv. 
Mr. Yash Pal Dhingra,Adv. 
 

Mr. Ajay Mandeyal,Adv. Mr. 
Mohd. Mannan,Adv. 

 

Mr. Vijay Panjwani,Adv. Ms. 
Madhur Panjwani,Adv. 

 
Mr. Navnit Kumar,Adv. 
For M/s. Corporate Law Group 
 

Ms. Vibha Dutta Makhija,Adv. Ms. 

Archi Agnihotri,Adv. 

 
Ms. Enatoli Sema,Adv. 
Mr. Amit Kumar Singh,Adv. 

 

Mr. V.G. Pragasam,Adv. Mr. 

S.J. Aristotle,Adv. 

Mr. Prabu Rama Subramanian,Adv. 

 

Mr. Anil Shrivastav,Adv. Mr. 

Rituraj Biswas,Adv. 

 

Ms. C.K. Sucharita,Adv. Ms. 

Rumi Chanda,Adv. 

 

Mr. Sapan Biswajit Meitei,Adv. Mr. 

KH Nobin Singh,Adv. 

 

Mr. Avijit Bhattacharjee,Adv. Ms. 

Debjani Das Purkayastha,Adv. Mrs. 

Sarbani Kar,Adv. 

 

Mr. Pragyan Sharma,Adv. Mr. 

Heshu Kayina,Adv. 

Ms. Mandakini Sharma,Adv. Mr. 

P.V. Yogeswaran,Adv. 

Mr. Mishra Saurabh,Adv. Mr. 

Ajay Marwah,Adv. 

Mr. Arun K. Sinha,Adv. 

Ms. Anjali Sharma,Adv. Mr. 

Mandeep Vinayak,Adv. Ms. 

Praveena Gautam,Adv. 

 

Mr. Shibashish Misra,Adv. Mr. 

Suvinay Dash,Adv. 
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Ms. Bina Madhavan,Adv. 

Ms. Praseena E. Joseph,Adv. 

 

Mr. Mohan Prasad Gupta,Adv. Mr. 

S.N. Tandon,Adv. 

Mr. Gopal Prasad,Adv. Ms. 

Hemantika Wahi,Adv. 

s. Shubada Deshpande,Adv. 

 

Mr. Bhavanishankar V. Gadnis,Adv. Ms. 

Sunita B. Rao,Adv. 

Mr. Siddharth Bhatnagar,Adv. 

(For Director, Animal Husbandry, Goa) Mr. 

Anuvrat Sharma,Adv. 

Dr. Kailash Chand,Adv. 

 

Mr. Atul Jha,Adv. Mr. 

Sandeep Jha,Adv. Mr. D.K. 

Sinha,Adv. 

Mr. Gopal Prasad,Adv. Mr. 

S. Dutta,Adv. 

 

Ms. Vimla Sinha,Adv. Mr. 

Gopal Singh,Adv. 

Mr. P. Parameswaran,Adv. 

 

Mr. B.S. Banthia,Adv. Mr. 

V.K. Verma,Adv. 

Mr. Nikhil Nayyar,Adv Mr. Tara 

Chandra Sharma,Adv 

Mr. Pradeep Misra,Adv. Mr. 

R. Ayyam Perumal,Adv 

Mr. L.C. Aagrawala,Adv. Mr. 

P.V. Dinesh,Adv. 

Mr. Ranjan Mukherjee,Adv. Mr. 

P.V. Yogeswaran,Adv. 

Mr. Dharam Bir Raj Vohra,Adv. Mr. 

Abhijit Sengupta,Adv. 

Mr. B.V. Balram Das,Adv. 

 

Mr. Ashok K. Srivastava,Adv. Mr. 

Punit Dutt Tyagi,Adv. 

Ms. Kamini Jaiswal,Adv. Mr. 

Abhijit P. Medh,Adv. Mr. Sanjay 

R. Hegde,Adv. Mr. Mukesh K. 
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Giri,Adv. Mr. Subhashish 

Misra,Adv. Mr. Arun K. 

Sinha,Adv. 

Mr. T.V. Ratnam,Adv. 

 

Ms. Sumita Hazarika,Adv. 

 

Mr. Mohanprasad Meharia,Adv. M/s. 

Aruptham Aruna & Co.,A.O.R. Mr. 

Aruneshwar Gupta,Adv. 

Mr. K.R. Sasiprabhu,Adv. Mr. 

Rajesh Srivastava,Adv. Mr. T.V. 

George,Adv. 

Mrs. B. Sunita Rao,Adv. Mr. 

Naresh K. Sharma,Adv. Mr. Ajay 

Pal,Adv. 

Mrs. Manik Karanjawala,Adv. 

 

Ms. Praveena Gautam,Adv. 

 

UPON hearing counsel the Court made the 
following O R D E R 

 
We have heard learned counsel for the parties at length. 
On 23.08.2012, this Court passed a detailed order giving positive directions to 
all the State Governments and Union Territories to constitute their respective 
Committees in terms of the decision taken by Union of India on 26.04.2012. 
We are informed that all the State Governments and Union Territories have 
already constituted their respective Committees, as directed by this Court on 
23.08.2012. We are now concerned with the question as to whether these 
Committees are effectively and properly functioning and taking steps for 
proper implementation of the provisions of the various legislations, referred to 
in the previous order. 

It is pointed out that though the Committees have been constituted but they are 
not effectively and properly discharging their functions referred to in 
paragraph 4 of order dated 23.08.2012. We reproduce paragraph 4, for ready 
reference:- 
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"4. Functions of the State Committee for Slaughterhouses so constituted may 
be as following: 

 

i) to identify and prepare a list of all the Slaughterhouses (S.H.s) located 

within the local self Govt. (Municipal Corporations, Panchayats etc.) 

ii) to call for reports from the District Magistrate or the Dy. Commissioner 

and District Food Safety Inspector as the case may be on the 

condition/functioning of the S.H.s and also on the compliance of the relevant 

applicable laws. 

 

iii) to recommend modernization of old Slaughterhouses (S.H.s) and to 

relocate S.H.s which are located within or in close proximity of a residential 

area. 

 

iv) to recommend appropriate measures for dealing with solid waste, 

water/air pollution and for preventing cruelty to the animals meant for 

slaughter. 

 

v) to carry out surprise & random inspections of S.H.s regularly and to issue 

directions for compliance of the recommendations that may be made by it. 

 

vi) to send bi-annual reports on the state S.H.s to the Central Committee and 

to refer issues that may require Central Committee recommendations or 

Central Govt. assistance. 

 

vii) to accord final approval for licensing of S.H.S to Local Self Govt. 

viii) to identify on an ongoing basis, the unlicensed Slaughterhouses in the 
region, and other unlicensed, unlawful establishments where animals are 
being slaughtered, on howsoever a small scale, and take the help of the District 
Magistrate and other law enforcement agencies to crack down on the same. 

 

ix) To check for child labour. 

 

[Action: AWD)" 

We have to find out as to whether these Committees are properly 

functioning or not as per directions vide paragraph 4, referred to hereinabove. 

 

All the State Governments/Union Territories are directed to file their 

respective action taken repors within a period of one month. 

 

Mr. Raj Panjwani, learned senior counsel appearing for the petitioner, 

referred to order dated 10.10.2012 and submitted that on the basis of this 

Court’s directions, guidelines have already been framed and placed before the 

Ministry of Environment and Forest (MoEF). It is for the MoEF to examine the 
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same and finalise the guidelines and place it before the Court. One month’s 

time is granted to do the needful. 

 

The Registry is directed to communicate this order to all the Chief 
Secretaries as well as to the Secretaries of the States and the Administrators of 
all the Union Territories, who will take further follow up action. 

 
List on 27.08.2013, as part heard.  
 
 
   

(NARENDRA PRASAD)                                                                                    (RENUKA SADANA)  | 

|COURT MASTER   COURT MASTER   
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Doctor Certificate  
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Works taken after Hon’ble NGT court directions 

• Municipal commissioner of Eluru municipal corporation attended 
the NGT court on 02-11-2022 and presented about the slaughter 
house of Eluru 

• Hon’ble NGT court directed to plant the aromatic plants 

• As per the directions of Hon’ble NGT we have planted  the following 
aromatic plants namely 

• Michelia (sampangi) 

• Millingtonia hortensis (Akasa Malli) 

• Mimusops elengi (Pogada) 

• Nyctanthes arbor (parijatam) 

• Dypsis lutescens (Areca Palm) (Air purifier) 

 

Greenery at Slaughter house 
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Vulnerable point at slaughterhouse  

  

Greenery near sheep shelters 
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Greenery near sheep dung tanks 
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2022 SLAUGHTERHOUSE 

 

2021 SLAUGHTERHOUSE 
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2020 SLAUGHTERHOUSE

2019 SLAUGHTERHOUSE 

 
 

 

2018 SLAUGHTERHOUSE 
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2017 SLAUGHTERHOUSE 

 

2016 SLAUGHTERHOUSE 
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2015 SLAUGHTERHOUSE 

 

2014 SLAUGHTERHOUSE

2013 SLAUGHTERHOUSE 
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2012 SLAUGHTERHOUSE 

2011 SLAUGHTERHOUSE 

 

2009 SLAUGHTERHOUSE 
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2008 SLAUGHTERHOUSE 

 

2007 SLAUGHTERHOUSE 
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